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THE.1 MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAMA- 
IAH). (a) Yes, Sir.

(b) Applicatioas pending lor allot- 
ment are as under:—

Type No oj applications

I 4,255
II 10,073
III 1,515
IV 868
V 593
VI 250
VII 278

VIII 79
Hostel 423

T ota l . . 18,334

SHRI K. SURYANARAYANA. May 
I know whether the Government has 
any plans to overcome all these things 
because the Government is also pay­
ing heavy rent to the higher officers? 
Will the Government solve all the ac­
commodation problem or at least type
IV, V and VI before the end o f the 
Fifth Five Year Flan?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI H. K. L. BHAGHAT). It 
will not be posible to make available 
accommodation to all those who are 
eligible for allotment by the 
end of the Third Fove Year Plan The 
Ministry had asked for Rs. 150 crores 
for that purpose. In that case 75 per 
cent people could have been accommo­
dated But Rs. 100 crores was allo­
cated and out of that during the three 
years much less money was given. 
Therefore, it will not be possible to 
accommodate them before the end of 
the Fifth Plan.

SHRI K SURYANARAYANA: How 
many officers have vacated Govern- 
ment accommodation and have gone 
back to their own houses?

SHRI R. K. L. BHAGAT; On ac­
count of the new policy of the Govern­
ment, the total number was 4161 and 
out of them 1065 have vacated. I have 
a list o f different categories and if the 
hon. Member desires, 1 can supply that 
to him.

SHRI D. N. TIWARY. May I know 
whether the Government hag made any 
special provision for those Government 
servants who are ailing or whose 
family members are ailing? Whether 
they will be given preference in allot­
ment of quarters or they will have to 
go by turn?

SHRI K. RAGHU R A MAI AH: There 
is preference in allotment of quarters 
to Government servants on grounds o f 
health. Certain types of diseases have 
been recognised A Committee has 
been appointed where all these applica­
tions ares considered before such an 
allotment is made.

SHRI R S PANDEY While appre­
ciating the efforts made by Mr 
Bhaghat and Mr. Raghu Ramaiah m 
providing accommodation to Govern­
ment servants as early as possible— 
they deserve congratulations for that— 
may I know how many applications 
are pending with you for allotment of 
accommodation?

SHRI H. K. L BHAGAT- I have al­
ready given figures in the original re­
ply. The total number of pending ap­
plications is 18334. Now, I may add 
for the information of the Hon. Mem­
ber that so far the satisfaction average 
is 42 4 per cent out of the total -who 
are entitled to i f  I have with me the 
details regarding various categories 
and if he wants I can give him the 
details.

Plan for Pest Control
•187. SHRI HARI SINGH: Win the 

Minister of AGRICULTURE AND 
IRRIGATION be pleased to state-

(a) whether Government have 
recently, formulated an integrated plan
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for pest oontrol involving students and 
farmers on mass scale; and

(b) if so, broad features of the plan?

THE MINISTER OP STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. The Indian
Council of Agricultural Research has 
prepared an integrated plan for this 
purpose.

(b) A national plan for rodent con­
trol an^ management has been prepar­
ed involving agencies like the ICAR, 
CSIR, Universities, Voluntary organi­
sations and various Central and State 
Departments lor successfully imple­
menting different aspects of the ^lan. 
This national plan includes training of 
personnel at various levels, prepara­
tion of the ruial community plan 
through extention agencies like All 
India Radio, T. V. (SITE) and news­
papers, involvement of the students for 
the control of rodents, white-grubs and 
weeds. A National Coordination Com­
mittee has been proposed to ensure the 
effective implementation of the Plan
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Suraxcane Arrears

+
*188. SHRI SARJOO PANDEY:

SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to slate:

(a) whether Sugar Mills in different 
States owe huge amounts to the cane- 
growers;

(b) if so, the quantum of such dues 
in each of the sugarcane pioducing 
State, separately, and

(c) how do Government piopose to 
help the growers to realise their dues?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE nND 
IRRIGATION (SHRI SHAHNAWAZ 
KHAN), (a) and (b) A statement 
showing State-wise the arrears oi cane 
price relating to 1975-76 and earlier 
seasons as on 15-2 197c i  ̂ placed on 
the Table of the Sabha Placed in 
Library. See No LT-10489/76.

(c) The State Governments have 
been advised Horn time to time to 
ensure prompt payment of cane dues 
by lactones, take stringent measures 
against defaulting lactones including 
their prosecution, make provisions in 
their enactments for payment of inte­
rest at 12 per cent and take stens for 
recovery of the arrears of sugarcane 
prices as arrears of land revenue. Some 
State Governments have already taken 
steps to increase the rate of interest to
13 per cent and have provided for re­
covery o f arrears of cane priee as 
arrears of land revenue. Legal action 
has also been taken in a few cases 
where there was delay IrTthe payment 
of arrears.
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